CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH

THIS THER 2nd DAY OF AUGUST, 2000

Original Application n 649 of 1993

CORAM:

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C.

HON.MR.S.BISWAS, MEMBER (A)
\

Bhag Singh, Son of Jawahar Singh,
R/o 2, Sarojini Naidu, Out House
No.C Railway bunglow), Allahabad.
... Applicant

(by Adv: Shri K.S.Saxena)
i Versus
1.  The Union of India through the
f General Manager, Northern rajilway
Baroda House, New Delhi.

2% The Divisiqnal Railway manager,

Northern Railway, Allahabad

3.  The Senior Divisional personnel Officer,
Northern Railway, DRM Offic
Allahabad.

‘ ... Respondents
(By Adv: Shri Prashant Mathur)

\ O R D E R(Qral)

(By Hon.Mr.Justice R.R.K.Trivedi, V.C)

By this application u/s 19|of the Administrative Tribunals Act,
1985 the applicant has prayed that the respondents may be directed to

retire the applicant on 30.6.1995 when he attained the age of 60

1
years. ‘

It is not disputed that 9n 30.6.1993 when the applicant was
retired from service he was holding class 'C' post. Reliance has been

placed in Para 1801 of the Indian Railway Establishment Code Vol-II

which reads as under:-

1801.(F.R.56)-(a) Except as otherwise provided in this
Rule, or any other rule or order for the time
being in force, every Railway servant shall

retire from service on the |afternoon of the last

day of the month in which he attains the age Q_—”////w/‘ﬁg\




of fifty eight years.
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